
f: 
cWFRAtADMIrISTIATW 	WA 	. . 

GJWAHATI BENcH. 
GUWHATI-O. 

(DESTRUcTION OFRECORD RULES, 1990). 

INDX 	 . 
- 

• 	. 	. 	 to..,. •• IS•SS I 

E.P/I,A.f%. No...... 

Orders Sheet.. Pg......L ... 

•Judgrent/Order 

3.. Judgment & Order dtd ............. ...... Received from H.C/Suprene Court 

4 , •O .d_. . 	 , . 	 • • .... . Pg.... .... .L... .... . . ..to. .... 

5 . • 	• 	......... 

6 ....... 

W. i(000 ........ ••••..••............. ..,. 	gL ......... •• ............ 	O••• 
. rQ S  •. 	....... 

Rejoinder..1,..,........ 

Repl)r .... ......... . ...... ,.............. 	......... Pg..............•........1to.  ............... , 

•A.x13r.otI1er..Papers. ••.•...... •. ........ . . .. . ...• 

Ivlerxio ofAppeara.rice...................... 

12.. AdditionalAff'idavit..,....,.,.,.,,..... II,..•..... 
.5. 	 . 	 ' 

'T) 
.7 

• 	13. v/ritten Jrgttxierits,......,....,....... 

Ameridernent Reply by Respoidents ........... .. . ..... . • ......,.,•• 

Aniendrnent Reply filed by the Apphcant.,.......,. 

• 16. Counter 



FORM NO. 4 

(See Rule 42 ) 

In.... The,.C.eidrat Administrative Tribunal 
GUWAHATI BENCH : GUWAHATI 
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APPLICATION NO. 	192 of 2000 OF 199 

Applicant(s)' 	Sri Pranab Kumar Goswami 

Respondent(s) 	Union of India & 0rs. 

Advocate for Applicant(s) Ch.tttaranjan Goswarni 

.'. ' Advocate for Respondent(s) B.S.Basumatary, Addl.C.G. S.C. 
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Order of the Tribunal 
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Presenti Hon'ble Mr.S.Biswas, - 

Administrative Member. 

Heard learned counsel Mr.C.Goswami, 

learned counsel for the applicant and 

Mr.B.S.Basumatary, Addl.C.G.S.C. for 

the respondents. 

Application is admitted. Issue 

notice on the respondents. List on 

3.8.00 for written statement and further 

orders. 
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7.'1000 Present : Hon'ble Nk. Justice D.N. 
Chdhury,' ViceChairman 

Heard N'.G.Goswami,1earned counsel 

for the applicant. 
Four weeks time is granted to the 

respondents to file written statement 

on the prayer of 	.B.S. Basümatary, 

learned Addi. C.G.SC. 
List on 28.11.00 for written state 

—ment and further orders. 

r4fv 

e tc&  .111.00 

ViceChairman 

I' 

Four weeks time is 'granted to 
written statement on the prayer of Mr 
A.Deb Roy. learned Sr.C.G.S.C. 

List on 1.1.2001 for order. 

Vice-Chairman 
• pg 

.1.2001, 

L 

(,4r j; Z42 

• 	

: 

J\b' 	4 

Heard W.C. Goswarni,iearned' 

counsel for the' applicadt.'Three weeks 
time is granted to the respondents to 
file written statement on the prayer of 

M.B.C. Pathak, learned Addi. Central 

Govt Standing Counsel for the respoñ-

-dents. 
List on 22.1.01 f or written 

statement and further orders. 

H ViceChairman 

The res,ondents have filed the 

written satement. The applicant may 

tile rejoinder if any, within 2 weeks. 

.ist on 27.4.01 for hearing. 

Member 	 vie e-'Cha irman 

2 
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0.A.No.192/2000 

Nate3 of the Registry f Date 	 Order of the Tribuna' 

27.4.2001 

nk m 

On the prayer of Mr Ch. Coswami, 

learned counsel for the applicant, the case is 

adjourned tifl 24.5.01 in order to enable him 

to file rejoinder, if any. 

Member 	 Vice-Chairman 

none appeara for the app icant 

hi& ca.A List on 17.7.01 for hearing.! 

Niiber 	 Vice.Chajrian 

im 

"vL* LJ 	. 

113 • 	 Norn appears for the applicant to 

press the application. List again on 

14,8.2001 for hearing, 

CLLO 
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114*8.01 None appears for the applicant. 

List again on 16.8.2001 for hearing. 

Member 	 ice-Chairman 
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17*8001 
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None appears for the applicant when 

• ca].lecl Upon. Thu case is accordingly 

I, 

disrnjascd for •lefjult. 

I 

Merber 	 jce—Chajrman . 

pg 

I' 	12.9.2001 The 	case 	was 	dismissed 	for 	default 
I 	on 	17.8.2001 	as 	the 	learned 	counsel 	for 	the 

• 	applicant 	did 	not 	appear 	on 	that 	day. 	when 
the 	case 	was 	called. 	Mr 	C. 	Goswami, learned 
counsel 	for 	the 	applicant 	appeared 	thereaftei 

• 	 . and 	expressed 	his 	inability 	to 	be 	present 	at 
the time when the 	matter was taken up. Since 

- 	
. Mr 	Coswami 	agreed 	to 	argue 	the 	matter 	we 

. 	. 
decided 	to 	hear the 	case 	of the 	applicant on 

sVA merits by setting aside the order dated 17.8.2001. 

• The 	case 	is 	accordrngly 	taken 	up 	for 	hearing 
on merits. 

9 It 
Heard 	Mr 	C. 	Goswami, learned counsel 

for the applicant and 	Mr 	A. 	Deb 	Roy, learned 

Sr. C.G.S.C. at some length. Mr Deb Roy prayed 

for sometime to produce the relevant documents. 

• Prayer 	allowed. 	List 	the 	case 	on 	4.10.01 	for 
further hearing. 

I : • t• 	(( _• 
0 

• 	 •• Member 	 Vice-Chaman 
• 	nkm 
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the appjjcr,, the cese is edjourned. List on  26/11/01 for hear1ng 

C ((JI 
-r- 

• 

	

26.11.2001 	 List this case again on 4.12.01 fdr 

I. 	hearing. 

• 	'1H. 	 [Vice-Ch 

nkm 

IVi 

• 	 I: 
- 	 19.12.2001 	 Heard &M Mr.A.Deb Roy,learned 

:•/ 	
S I

sr.c.o.S.c for the respondents. Hearing 

onc luded. judgment delivered in open Court 

kept in separate àheets The application 
• 	 is disposed of in terms of the orders. N 

• 	 / ' 	17 1 	• - 	 order as to a costs. 
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"NTRAL ADMINISTRATIVE TkjBUIqAL  GUWAJ-iJTI BENCH 

Orig.jnj Applicatjo N0 192 of 2000. 

Date of Decision. 

r.i 2rW-i&DKumarGoswamj 	
...Petit.joner(3) 

ttnjnGoswarnj. 	
Jdvocate for the 

Versus... 

UiQnofTndja&Othe. 	
Res)rdptr) 

r.JLDeb £o,Sr.C.G.S.C. 
Adrçpt for the 

THE 
 

HOW BLZ 	MR JUSTICE D.N.C}IOWDHURy, VICE CHAIRMAN 
THE HCN 4BLE 	MR K.K.SHARNA, ADMINISTRATIVE MEMBER 

16 	etherepQrters of 1oca •judgrne 	? -L  Pa Pers May be a110w 	to see the 

2 To Le referred t th Reporter or not ? 

3. Whether their Lordshipg wish to see the fa
i  4, 	ether the 	
r copy of the J dqme ? 

is to be circulated to 
the other Benches 	? 

0 

Judgment delivered by 
Hofl'bje : Vice-Chairman. 

L 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 

Original Application No. 192 of 2000. 

Date of Order : This the 19th December, 2001. 

THE HON'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN 

THE HON'BLE MR K.K.SHARMA, ADMINISTRATIVE MEMBER. 

Sri Pranab Kumar Goswami 
Son of Late Sarat Chandra Goswami 
Village : Balikaria 
P.O : Balikarja 
District : Nalbari, Assam. 	 . . . applicant. 

By Advocate Mr. Chittaranjan Goswami. 

- Versus - 

Union of India 
Represented by the Secretary 
Deptt. of Post, Govt. of India 
New Delhi-i. 

The Regional Director of Postal Service 
Chief Post Master General 
Assam Circle, Meghdoot Bhawan 

Guwahati-i. 

Superintendent of Post Offices 
Nalbarj. 

Inspector of Complain Post Offices 
Nalbari. 

Sri Khagen Dutta 
Son of Sri Ranidhar Dutta 
P.O : Balikaria 

	

District : Nalbari, Assam. 	. . . Respondents. 

ByMr.A.Deb Roy, Sr.C.G.S.C. 

ORDER 

CHOWDHURY J.(V.C.) 

The post of Extra Departmental Branch 

Post Master, Balikaria Sub-Office fell vacant since 

the permanent EDBPN was put off from duty. To fill up 

the post provisionally the authority nOtified 

the vacancy 	to 	the 	District 	Employment 

Contd.. 2 
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Exchange, Nalbari to 	sponsor the 	candidates. The 

Employment Exchange nominated 17 	candidates 	and all 

the 17 candidates including the applicant were called 

for the selection. The applicant also appeared before 

the interview on 7.10.1999 alongwith the documents. In 

this application the applicant contended that he 

passed the HSLC examination securing 66.4% marks and 

his marks was higher. than the respondent No.5 	and as 

per the 	rules he was to be appointed. Instead, the 

official respondents in a most arbitrary fashion 

appointed, the respondent No.5, who passed the HSLC 

examination in II division. The applicant submitted 

his representation dated 17.4.2000 before the 

respondent No.2 narrating all his grievances. Failing 

to get remedy the applicant approached this Tribunal 

assailing the legality of the action of the 

respondents. 

2. 	 The respondents submitted its written 

statement and stated that the applicant was also 

called to submit his original documents for 

verification, but he failed to submit original 

documents. The respondents, however, submitted that 

the income certificate of the applicant issued by the 

Circle Officer, Nalbari Circle was produced which did 

not satisfy the authority. In this circumstance, the 

also 
respondents chose''the respondent No.5 whoLpossessed 

the necessary qualification and also submitted the 

Contd.. 3 
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10 

original documents and hence his selection was as per 

law. 

On consideration of the materials on record 

and also records produced by Mr.7t.Deb Roy, learned 

Sr.C.G.S.C. for the respondents, it appears that the 

respondents preferred the respondent No.5 only on the 

plea that he possessed the document for acquiring of 

land of his own name. The respondents in the written 

statement did not dispute the fact Annexure-6 i.e. the 

certified copy of the Jamabundi in which the applicant 

Pranab Kumar Goswami also possessed the land of 2 

bigha, 1 katha, 7 lecha at Dag No.891/892 in K.P.Patta 

No.181 containing the statement to the effect that the 

said land was mutated in his name. The respondents in 

its written statement did not dispute as to the fact 

that the applicant. secured higher marks that the 

respondent No.5. If the applicant have produced the 

land document as emntioned in Annexure-6, there was no 

justification for overlooking his case, more so in view 

of the fact that the applicant was of higher merit that 

the respondent No.5. 

Considering the materials on record, we are 

of the view that the matter requires further probe by 

evaluation of facts. In these circumstances, the send 

back the matter to the Chief Post Master General, Assam 

Circle, who shall examine the same through a 

responsible officer entrusted by him, on giving 

Contd.. 4 



-4- 

opportunity to the applicant, the respondent No.5 as 

well as respondent No.3 and thereafter take a 

appropriate decision on the matter with utmost 

expedition preferably within three months from the date 

of receipt of the order. Office is directed to send a 

copy of the application and the written statement to 

the respondent No.2 i.e. Chief Post Master General, 

Assam Circle shall treat this application as a copy of 

the representation and deal with the matter as 

indicated above and pass a reasoned order thereon. 

Subject to the observations made above, the 

application stands disposed of. 

There shall, however, be no order as to 

costs. 

K.K.SHARMA 
	 D.N.CHOWDHURY 

ADMINISTRATIVE MEMBER 
	 VICE CHTIRMAN 

C 
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IN JE TRIBUNAL 

( 
An appi catiOflvrAde 	ction49 of the Administrative 

fribunal Act 1985'.) 

ig-inal Application No. ( //2000 

'i Pranab Kumar Goswami, 
• 

•••• 	Applicant'. 

-Versus- 
- 

Union of India and others, 

Respondents'. 

INDEX 

1•. Application I to 8 

 Verification 9 

 Annexure - A 

4'0 AJ-inexure - Al 

51- 
 Ajinexure - A 2 12. 

• 	 6'. Anriexur,e - A 3 - 

7. Aflnexure - A 4 

80 Annexure - A5 13 

90 Annexure - A 6  14 

1ff. ee - 

•IN Annexure - B 

For use in the Office :- 

• 

• Signature. 
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THE CENTRAL Al NISTRAThJE TBIBUNAI 	a 	< 

WAMU BENCH 

(' 

 

An application under Section 19 of the 

.Admir4strative Thibunal Act ) 	-• 	S 

	

45 	 5 

S 	 S 

•• 	 O.A.' No 	f(3U 	/ 2000 

SRI PRANAB KTJ4AR GO SWAMI 

SÔñ of Late Sarat Chandra Gosrni 

Village :Balikaria 	
S 

S 	 Post Office : Balikaria 

	

5, 	
strict : Nalbari, Assarn 

• 	 App1icaflt'..... 

• 	-Versus - 

S ., • 	 Union of India1. 	* 

S reesented by the Secretary, 

• 	 Deptt'. of Post, Govt. of India, 

• 	 .• 	 S 	
. 	 New Delhi- I. 

• 	 2. The Regeonal trector of Postal 

Service, Chief Post Master 

	

• 	 . 	General, Assam Circle, Mêghdoot • 
	S 

Bhawan, Guwahati - I 

3r &iperintendent of Post Offices, 

• 	 S 	 • 	 • 	

5 	 • 	

- 	 Nalbarir. 
• 	.• 	• 	 . 	Cow-pL6A-' 

4r.'Inspector of Post Offices', Nalbari. 

• 	Contd '...'2' 
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5• Sri Khagen aitta, 

Son of Sri Ranidhar Ditta 

Village :Balikaria 

Post Office : Balikaria 

District, : Nalbari, , Assam 

r•, Respondents 1.. 

ISMADE.: 	 S  

This application is made against the appointment 

order passed by the Superintendent of, Post Offices, 

Nalbari, by which the Respondent No. 5 is 

appointed as Extá Departmental Branch Post Master 

at Ba1i1aria Post Office under Nalbari district1. 

The Responde'nt No 5 joined in his post on 28,129 

March 2000. The copy of the joining letter could 

not be obtained by - the applicant as such, same 

	

• 	:cbuld not be produced by the applicant 

	

21. 	JURISDICTIONS 

That the applicant declares that the subject matter 

of the application is within the jurisdiction of 

the Hbn'blo Thibunal1. 

	

31. 	IMITATION : 

That the applicant declares that since the cause 

of cU.on arose In the la.st'week of March 20, 

this application is made within the period of,  

limitation as has been prescribed Under Section 

21 of the Administrative Thibunal Act. 1985. 

Contd •.'. 3 
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4 ACTSOFTHA$ 

• 	 i) That the Respondent No'. 3 inyited applications 

through the District Employment Exchange, Naihari (J) 

• 	
: for the, post of E.D.B.P.M. ( 

'Extra Departmental 

Branch Post Master) of Balikaria Branch Post Office 

The The applicant could not collect the aforesaid 

invtàtion letter as such, the same couldnot be: 

ànne*ed ,herewith 	The Hon'ble Thibunal may ,  be 

pl'e,ased to direct the Respondent No.3 to produce 

the same before the Honthle Thibunai. 

ii) .That in persuence of the, aforesaid invitation letter, 

gaiRg consdfring the terms and conditions, the 

the nathe, of the applicant has been recommended , 

alongwith 	others by the 	strict Employment Exchange 

Nalbar.i'  

11±) That in view of the above, the applicant was called 

'forintervIewvie letter dated 21.9.99 and asked 

• to appear on 7'.10.99 before the Office of the 

Respondent No. 3 along vAth the following docurnehts 

in origina-1  

1f 	certificate, showing agec' 

2ii 	Certificate of having passed the HSLC 

Exa-minaiion alongwith Marksheet.' 

3 	Certificate showing that you are a permenent 

iei.dent 'of the village. 

4! 	cument showing that you are 	able to 

'ovide accomoation for functioning the B±'anc h 

• Post Officê 

• 	 , • '5, Documents showing your.annual income. 

6c Documents. showing landed property in our name. 

7. Any other documents/certificates of sports etc r; 

Contdr. p/4r.  
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• 	: iv) The applicant, accordingly appeared before the 
• 

	

	
interview on 710.99 alongith all the documents 

from Nor. I to7 as 'mentioned in the call letter 

dated 21r.9!99 and copies of the documents were. 

submitted beforé the !nterview 1oard. 

' 	(Copy of the aforesaid letter dated2l'99 

and cppies of the aforementioned documehts as 

• 	 nentiond inthe letter dated 2109 1.99.are 

annexed herewith and marked as ANNEXUF'ES- B 

and Bl,B-2,33,B4,B5,36 and B7 respectively) 

v) That the applicant came to know that on 28/2941c 

2000, Respondent No 5was;appointed as 1,14-'DB 	at 

Balikaria Post Office by the Respondent No. 3 in 

violation of the terms a rid conditions as mentia-ned 

in the letter invitirg applications. 

vy.That the applicant begs to state that the 

RespondflntNo.5passed the HSLC examination in 

/ 	2nd division, whereas the applicant passed the 
• 	 •' 

HSLC examination in 1st division securing 66r4% 

marks Therefore, in view of the clause 4 of the 

leter inviting application., the applicant is in 

the bettx' footing than the Respondent No. 5 for' 

• seect1on! . . . . 

vii) That it is also pertinent to mention here that'. 

• 

	

	• one Indpactor of Nalbari Post office with the tat 

Mandalof the area' made a spot verification in 

regards t'o the, fulfillnTent of the conditions No.. 

3'4 and mentioned 'in the letter inviting 

application; in respect of the applicant'. 

Contd •• P/5 
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viii)- That on being aggraved by the process of 

decision adopted by the Respondent NoV. .3. in 

respect of the appointment of E.D.13.P.M. of 

• Balika-ria Branch Fost Office, the applicant 

narrating all the facts 9nd grivances in detail 

filed a representation dated I74.20OO before 

the Respondent No. 2. The aforesaid representatipn 

is still pending before the Respondent No. 2 1  

( A copy of the aforesaid reesentation 

dated 17T.4c2000 is annexed herewith and 

marke'd as . ANJEXURE 

'GROUND8 FOR PELiEF  

1) For that the applicant is in better footing for 

selection and appointment for the aforesad-

post than the Respondent No. 5 in view of the 

•trms and conditions of the advertisement letter 

Therefore, the appointment of Respondent Nb 5 

is liable to be set aside and quashed and the 

applicant shall be appointed in the said postc 

ii) 	For that in the clause mf 4 of the advertisement 

* letter, clearly stated that selection wilibe 

based on the merits and marks secured in the 

HC Examination or -its equivelent examination 
/ 

	

	

The applicant secured 1st Division in the HC 

examination and whereas the Respondent Noc 5 

has secured 2nd Division 	Therefore, as per 

clause 4of the advrtisement, the applicant 

is:entitled for the post and therefore the 

appointment of Respondent No. 5 is liable to 

be set aside and quashed. 

Contd rrr  6 



V 

I' 
• :. 

• 	 ': 	

:, 

(fli Fd'r that the action of the Respondents is in 

• violation of, Post and Telegraphs Extra , 

partmental (Conduct and Service 
) 

Rul.es. 1964 

• and Method of Recruitment under section 'III of 

the Rule,s'. Therefore the appointment 	of 

Respordent No 	5 in viblàtionof' the above.Rule 

• 	 , 	

0  

is liable to :be qua shedc. 

iv) For that, the interview.  WS taken by the then 

sperintendent of the .st Offices, Nalbari and 

the seletion and appointment has been made by 

the new Saperintendent without following the due 

process of law and without applying his mi&1r 

• 	 . 'Therefore, theapp6intmeht of Respondent Nor. 5 is 

bad in law andhenceit ,iliable to be set aside 

and quashedVe  

 For that the appointment has been ,A arbltrarily, 

and in extreneous consideration which is in violation 

of the recruktment Rule as well as the terms XRO 

of the a&rtisement 	Hence the 	appointment of 

Respondent No. 5 is liable to be quashed 

 For that the action of the Respondents in non 

considerih6 the claim of applicant is very ,much 

• 	

• illegal and unsustainable 	• 	. 

 For that the.action of the Respondents is illegalTi  

un-reasonable, unjust and whimsical and. In 

0 	 • violation of service juri sprudence r. 	• 

viii' For t hat the 'action of the Respondents is not 

• 	 'maintainable at any rate and is liable to be st 

• 	 . aside and quasheth • 	

0 	

0 • 

• 	

0 	 • 	 • - 	 . 	 • 	
0 	

• 	 coritd 	c7 
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6 	TAIL (F REWiAIEs AVAJLMLE 

That the applicant declares that he has already 

made one reesentation before the Respondents and 

has taken all the remadies available to him but 

failed to get justice and henqe there is no other 

alternative efficacious remedy open to him other 

than to apoach this Hon'ble Thibunal. 

	

7r. 	MATTERJOTPREvIouyFIDIoRpENG I3EFORE 

ANY COURT : 

That the applicant further declares that he has 

neither previously filed any application, tit 

petition or suit regarding the matter before any, 

court, authority or any other bench of this Hon'hle 

Tribunal nor any such application, v'it petition 

or suit is pending before any of them. 

	

810 	 RELIEFSOUGHT FOR: 

Under thm facts and circumstances stated above the 

applicant ways for the folling relief :- 

(i) 	To .rect the Respondents to cancell the 

appointment of Respondent Nor. § in the post 

of Extra Departmental Brach Post Master at 

Balikaria branch post off ice* 

To direct the respondents to appoint th 

applicant as E.D.B eP.I1. at 13a11.karia Post 

Offlce. 

Cost of litigation. 

And any other relief/reliefs as the Hon'ble 

fribunal deem fit and 'oper 

Contd 	8 
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INTEFIMREIIIEF II MY : 

Hon'ble Thibuia1 rnaye pleased to stay the. 

appointment of Respondent No. 5. 

.pTULARS.OIN t&Q?L!. 

1) I.P.O • No. 4572    5 / 

•ii) 	
te of,  Issue 

j
iii) Payable at 	 Jt 

hr. 	usicc,osEs : 

As stated in the Index 

40, 
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V E R I Fil CA TI 0 N 

I, Sri Franab Kurnar Goswami, son of Late Sarát 

handra Goswarni, aged about 16 years, resident of 

village Balikaria, under Nalbari Police Station, in the 

district of Nalbari do hereby veriy that the contents 

of the paragraphs 1 to 11 of the application are true 

to my personal knowledge ahd belief and tha t I have 

not suppressed any materials facts of the case. 

And I sign this verification on 

this i 	day of .  June, 2000 at C&iwahati. 

Place : 

Date  

Signature of applicant. 

1 . 



F.,. 	
—to- 

DEPARTMENT OF POSTS :: INDIA 
Office of the Superintendent.of Post Offices :: Nalbari-Barpeta Division 

NALBARI-781335 

No. 	/..- /EDA 	 Dated at Nalbari the 21-09-99 	
/ ) 

To 

SflA4 V, t 	... 

.........• 

::.. 

Sub: 	Recruitment for the post ofEDBPM 
 via- ............'................ 

the 	
You are hereby requested to report to this office on ....... .......... 
.................1100 A.M. along with the following 	2t12 original. 

Certificate showing your age. 
Certificate of having passed the HSLC Examination along with 
Marks Sheet. 
Certificate showing that you are a permanent resident of your 
village. 
Docwnent showing that you re able to provide accommodation 
for functioning the Branch Post Office. 
Document showing your annual income. 
Document showing landed property in your name. 
Any other documentg/cates of sports etc. if you have. 

2. 	Failure to attend this office on the stipulated date without valid reason may 
invalidated your candidature for the post which will be at your own iisk. No TA/DA etc. 
will be granted for this purpose. 

 
(G. . SINGI1 

V 	 Superintendent of Post Offices 

tplll 

.5 

,, 
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Office of the 

Balikaria Basudev Bidyapeeth (H. E.) 
P. O.—BALJKARJA, Via-GOPALBAZAR 

Dist- NALBARI Pin••-781335 
Si. No.— 	qo 	 Date .....'::.: ?. 

i313.81c :16790 

• 	Certified that S 

son/daughter -of ka 	 )a2 . 

an inhabitant of... 	 .......... in, .1/Ic district of Nalbari passed 

the High School Leaving Certificate Examination, held in the 

as 	 .... candidate from this school and was placed in the... 

Division under Roil !. . ?! .... No ...'.?. A' 

His/Her date of birth is 

He/She bears good moia1 character and conduct. 

}/h1ccess in life. 

1: '/NbPé Ai' 

: ; 	
j9'° 

iv •.- 

• - 	______•• ., 
•": 

Headmaster, 

E.) 
b.. 	. 

I 

O' 

/ 



ANNaXURE —. 
CARr 

Form No. 37 	 Board of Secondary 
	Education, Assam 	 GUWAHATI4 + - 

Date 	 1920 

N?, 	303424 MARKS SHEET 

This is 	to certify that 	. .... PAs  
.. 

Ho!! 	X _.9No. 	of 

,ht& h,s 'pcurpd marks as detailed below, in the High School Leaving 	Certificate ExaminaUon, 1990. 
.c_'. .........t-' . .................................................... 	 ..--  

______________________________________________________________________ • Grand - Addi —Il 

COR E 	U B J E C T s Elective Addl.1 Total 
850  

Not to be added 

a 
.0 

- 
WhPCtIC 

 - - With Prac1lc I— 
Langua9 	In Second Languaqe ---- . WdhP5CtiC 

First Language lieu ot first ENGLISH 

• . g TOTAL88 T0TAL ., 
C) 

Cr. cc I. 
.2 

p.  • . . ,2 , co 
0 

.. n • u). 1i2 - 
. . - ... y 

O<OcD0 < o jr  
. 

! _ - 
U) = 

- .- 5)1 0 - 0 - 
= 0 0 = 0 0 = = (/l - U) 0 W. 

- Z = Z - = ) 
- . U) 

I-  . .0. 
,.° . 	5 . 1- 

. 
0. -0. DivisiOn 

Comparl- 
mental - w-WWO .cj)(u U)1- Q. Q. 5, - 

tJ)u. 0. 0. /)U.Q.. 0.0. 0. 1-0. 1-0.0. 0.0. 

± mn  

Mar/cs entered 	Marks compared 	Work Experience Grade denotes: 	 Pass marks 	 Pass marks 

A—Excellent. 	 HOME SCIENCE: 	 #GRICULTURE: 
- 

B—Good. 	 Theoretical— 	 70 	21 	Theoretical— 	 60 	18 

C—Fair. 	 Practkal, 	 30 	9 	Practical— 	 40 	12 
Date. D—Average. 	 CRAFTS & Pdv. Sc 	 DANCE. MUSIC & FINE ARTS 

E—Poor (needs improvement) 	Theoretical— 	 50 	15 	Theoretical— 	 30 	9 
...... 

Practical— 	 50 	15 	Practical— 	 70 	21 

*FuII marks of the Additional to be added to the total marks secured Out of 750 to get correct P. C. of marks secured out of 850. 

ay"* 

Controller of Examinations i/c 

t i 

-C ? 

I, 

t O  

14$ 

$4' 

4! 



GOVT. OF i3&M 
OFFIC] OF TH DEPUTY COMMISSION1:Nb.LBARI. 

(MIsiRTIoN RcH) 

NO. NO. NA:-7/93/2 

This is to certify tht Sri/ti /&A'La4 

___$on/Dagtc r/We of. 	 . 

• . • . 	 .. . . . is a pormanQnt rersidence of Viii:- 

• 	 . • . . .uncle r P. S. :4 . . .  

Mouza :-. 	 . . .... .0 of Naibari DiSt 

A3 

This oertifioa.te is a,ppl±c&bla only for the 

purpose of dission for .. . 	
•••• 

ot be vaOied for any her purpose. 

Doputq jy ommissio11er 

Cptt 

tIbar 

. ;• 



_/1• 

4NNE)LJRE— 

( ENGLISH TRANSLATED COPY) 

CRTI.FI°CAT.E 	- 

Certified that Sri Pranab Kumar Goswami a 

permerent. resident of village Balikaria, in the 

districtof Nalbari, Is abeto ovide necessary 

accommodation for functioning post Office at 

Balikariac 

V 

• 

Sd/— Sri BIPIN BAJR.MAN 

15c9c99 

• 	 r 	 • 	 Gaon Burah, Balikaria. 

I 	• 



GOVERNMENT OF ASSAM 

LJFIICE OF THE CIRCLE OFFICER 
. ( 	 NALBARI CIRCLE 	

SL. No. 1408 
)i iiatedNaThari the-ki - ----- - -------------- 

LTO WHOM IT MAY CONCERI] 

eee1eed that eoeié a tciaé ctome 	ee 4e4 c S2e/ 

o 

4aee. 

(ft.lw4 	 a fte eftot o e(e 4. 

Place- Nalbarj 

Date:-- 	- 	
Na1rj Circle 

0 



AMJEXURE - 

( ENGLISH TRPNSL4TED COPY) 

289499 	28.9r999 	. 28.9.999 	28.9.99 	28.9.99 

Certified copy of the'Jamabundi of. K.P. Patta No. 181 

• 	of village Balikaria, Mouza Batahgil&'. 

Patta No'. 	Name of Pattadar Dag No. Area of 	láss of Revenue,' 
Old New 	Father's Name 	. 	 land 	Loc Tax. 

---------------------- 

181 	14riDrgaPriya.4 	891 	1- 6 	 1c08 
Goswarni 	 . 

5/0 Mukunda Goswami 	. 

• 2' Sri Kumud.Chandra 
- Sarrnah 	 892 	1 1 1 	 icii 

s/c Madan 	Sarmah. 

• 	 3rj Pranab 	Gosni 1766 2 1 16 	 3c14 

• 	. 	. 	 Total . = 	4. 3 	3 	 533 

23.15 

OPINION 

• 	(KA) . 	In pursuence of the order dated 1'42"087 passed by the 

azb-Eputy Collector on Chitha, the name of Sri Kumud Chr. Sarma, 

son of Late. Madan Ch.Sarma is mutuated with Sri turgaçiyain 

the area of 2 K 2 Lecha at TJa9 No. 1766 byvirtue of purchasing'. 

• . 	
(}4j) 	In pursuance of the order dated 2 108.31 passed by the 

Sub-Deputy collector on Chitha, the name of Sri Pranab Kumar 

Goswañii, son of Late Sarat Ch. Goswarni is mutuated in place of 

Sri Dirgapriya by virtue of purchasing in the area of 2 bigha, 

1 katha, 7.lechà at tg No. 891/892 of this patta 

• 	Sd/- 
V 	Copy by ,  -'Sri Pranati aitta, 	. 	 3r.5.98 

28.999 
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ANNEXURE -. /3 

( ENGLISH TIWJSLATED Q)PY) 

ToVV V 	 . 	 •. 

The Chief Post Master General, Assarn 
• 

V• 	
r 1704.20OO'. 

Sub:- Applicatiôn'f or investigation of entire 

process of appointment, for non appointing 

• 

	

	 •the VE.D.B.F.M.. at Blikaria Branch under 

Barpeta-Nalbari Division, on the basis of 

therit and canellation of the same; 

Sir 

ivot respectfti.ily beg to submit that I am- a reside ft 
of village Batikaria in .  the district.of NalbariV.  In 1990 

Ipassed theH.S.L.C* examination securing 	with letter 

• 	marks in Mathematic Thereafter I. passed HSC examination 
• 	 V  

securing 57r7  and after; passing BVSC.  I am still unemployth 

In th'e month of September 1999, in view of the 

invitation of application by the Employment Exchange, Nalbari 

for a vacant post of EPM at Baiikària, I applied for the 

• 	post' 	 . 	 V 	 .. . 

rsuVent to the letter No 4/8..1-EDA, dated, Na? ban 

V 
• the 21c999 issued by Sri G.G. Singha, in the capacity of 

&ipeninterdent, Nalbari-Barpeta Division, I appeared in the 
V 	

intervievI. But due to suden.4 transfer of Sri Sizgha, the 

t' 	process' of a'pointment was b-op 	 . 	 V  

I most cordially  submit before you that ±xr in 

V 

	

	 the merit list I was tkx at the top amongst the candidates 

But another person was appointed in violation of all the 

norms .. of recruiterneñtV 	 V 	

V 

Merit beIng di-shonoured intheprocess, I become 

• 

	

	 disheartened and request your kind intervention in the matter 

and by an impartial investigation, the appointment be cancelled7 

V 	
V V 

 Sd!-  Sri Pranab Kr Goswam i 
• s/o Lt Sarat Ch. Goswami 

	

V 	 • 	Vill',&FO : Balikanja 
V VV : 	• 	 fist: Nalbari, Assam 
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IN THE 
	

Al ADNINISTRApIV TIIIBTJNAL 
iC 	(A 

GUWAHATI BENCH : GUAHATI 
r- 

O.A. NO. 192/20 00. 

HRI PRANAB ICE. GOSWAI4I 

UNION OF INDIA AND OTHEps. 

'WRITTEN STATEMTS FOR AND ON BEHAlF OF 

REONDENps NO, 1 9, 2, 3 & 4. 

It Shri N. DAS, &zperintendent of Post Offices, 

Nalbari Barpeta DivIsion, Nalbari, do hereby solenily 

affirm and state as follows - 

That I ani the &zperintendent of Post Offices, 

Nalbari. Barpeta Division, Nalbari. and I have been impleaded 

party respondents No.3 in the instant O.A. I have received 

the copy of the aforesaid O.A. gone through same and under-

stood the contents their of, as such I am competent to 

verify and file this written statement for my oi behalf 

as well as for and on behalf of respondents No.1, 2 9  3 & 4. 

That this answering respondents does not admit 

any facts, at allegation statements and everments made In 

the O.A. save and except those have been specifically admi-

tted here under in this written statement. irther this 

statement which are not borne on records have been cate- 
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V 41~ 
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categorically denied. 

3. 	That before the traversing the parawise reply 

to bëe O.A. this answering respondents beg to state a 

brief background of the appointment of applicant. 

That the post of EDBPM v  Balikaria BC has falleñ,f 

vacant on the occasion of placing the permanent BPM under 

put off duty for the cause of misappropriation of Govt. 

money and the criminal case as well as disciplinary case 

is pending for disposal. 

An arrangement for continuance of the functioning 

of the office, the charge of BPM was temporarily entrusted 

to the EDDA, Kazipara SO with the award of combined duty 

allowance. But for the exigencies of services, when it was 

considered that a provisional appointment of the BPM is to 

be made an advertisement was made to the District imployment 

Exchange, Nalbari on 19-08-99 fy'sponsoring 5 candidates 

with conditions as prescribed on the notification. 

Accordingly, the District IMPloyment Exchange, 

Nalbari had submitted at random nomination of 17 candidates 

with or without all documents against the wanted 5 candidates 
only. However in the said list the position of the applicant 

was not within the serial of the 5 candidates. Any way all 

the 17 candidates have been called for to produce their 

original documents for verification which have been done on 

on 07-10-990 
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On perusal Of the records and documents, depart-

mental rules and procedures, the selection of the candidates 

as BPM was made on merit of the matriculate candidates and 

who filflhled the conditions and selected accordingly. 

4 • 	That as regards the contents of Paragraph 1 of 

the O.A. thizi answering respondents respectfilly states 

that the respondent No. 5 has been appointed as 3Xtra 

Departmental Branch Poet master, Balikaria EDBO in account 

with Kazipara 30 provisionally subject to the merit and 

conditions of the disciplinary case pending against the 

permanent incumbent, Sliri Din esh .Dutta, who is now on put 

off duty, as per flules and Begulation of the department in 

the exigencies of the services. He has joined and is working 

with satisfaction. 

5. 	That as regards the contents of para 2 & 3 of the 

O.A. th s answering Tespondent does not make any comments. 

60 	 That as regards the contents of paragraph 4(1) 

of the 0 .A. this answering respondent respectf1lly states 

that the post of EIBE4 Balikarla under Kazipara 3D has fallen 

vacant, on the occasion of the permanent EDBPM, being placed 

under put off duty. The EDDA Kazipara was also temporarily 

ordered to act as BPM Balikarja for some time. But for the 

exigencies of the services, it was farther decided to appoint 

the BPM, provisionally under the provisions of the Rules. 

Accordingly a notification was given on the vacancy to the 

District Employment Ecbange, Nalbari, to sponsor at least 



V 
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5(five ) candidates ilfil1ing the condition as notified. 

However, the said employment Exchange has nominated 17 

candidates at random, with or without document • However 

all the 17 candidates have been called for to produce the 

original documents, which have been verified. The selected 

candidate has been appointed as BPM Balikaria Provisionally 

athject to the let 6ff, on the settlement of the disciplinary 

case on merit or otherwise decided. 	The appointment letter 

is encLosed. 

That as regards the contents of paragraph 4(u) 
of the 0.A* this answering Respondent respectfully states 

that the District &iplOyment Sxchange r  Nalbari had zbmitted 

at random nomination of 17 candidates with or without docu-

ments includg the applicant without documents in iil1. 

That as regards the contents of paragraph 4(111) 

of the 0 .A • this answe'ing Respondent respectfully states 

that tkall the candidates have been called for to produce 

their origL'ial documents and those have been checked and 

verified at this office on 07-10-99. 

,/"That as regards the contents of paragraph 4(iv) 

,Cthe 0.A. this answering Respondent respectfilly states 

that the said applicant of O.A. No. 192/2000 was called to 

submit and also to produce the original documents on 07-10-99 

for examination and record • But he failed to submit the vital 

document for acquiring of land in his on name, even though he 

has submitted a document in Annexure A-6 to this 0 .A. 192/2000. 
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Therefore, the information of the said document appears 

to be a mutation of facts. 

10. 	That as regards the contents of paragraph 4(y) 

of the 0 .A. this answering Respond,t respectnilly states 

that on perusal of records, documents, merit list of candi-

dates having qualification of Matriculation and other equal 

examination, the candidate and respondent No 
e 5 with quail-

fication of passed HSLC examination submitting all the docu-

ments has been considered and selected ad EDBM, Baljkaria BO 

provisionally subject to the letting off, on the merit of 

sttlement of the disciplinary case pending against the 

permanent BMIM or otherwise decided. The applicant of O.A. 

No. 192/2000  though secured I 'Division in HSLC and has had 

merit of high marks, has had also higher qualification being 

passed B.Sc. as admitted in his representation dated 17.04.2000 

address to the (thief PNG, Aseam Circle, Guwaha-ti ( A copy 

enclosed ). Since the applicant was holding higher quail-

Lication and failed to submit the required documents and on 

the i'f other hand, there was eligible candidates of Matricula-

tion from where a candidate, being right best was selected 

and appointed. He i 's working nicely and his works are being 

examined to maintain his suitability. There was, therefore, 

no violation of the terms and conditIons as mentioned in the 

letter inviting the applications keeping In view the details 

of the condition against para I. 

That the conditions have been carried from the 

departmental 1ecruitment Ru1e $ of Extra Department Agents, 
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where there is specific mention and guide line that the 

qualification of the candidate of JDBTh should be Matri-

culation or equivalent examination passed only. Therefore, 

the consideration is being primarIly given to the candidates 

with Matriculation Or equivalt examination provided with 

submission of all the require documents, Failure of such 

= 	conditions by such candidates, will forfeit their d claim 

and the next consideration is 1? shifted to 'those candidates 

of higher qualification, on the basis of the merit in the 

Matriculation or equivalent examination only, provided Itirther 

that all the documents have been submitted by any of such 

candidates of higher qualification who may be selected on 

certain oases. 

11. 	That as regards the contents o f paragraph 4 (v±'). 

of the 0 .A* this answering Respondent respectilly states 

that the applicant may be securing 1st Division with higher 

marks than the Pespon dent no .5 having passed HSLC examiria-

tion in 2nd DivIsion securing little less marks has had 

otherwise eligibility on merit among the candidates of 

Matriculation or equivalent examination and with sub- 

mission of all required documents In support of his carididatu-

re • Thus the Respondent No. 5 was.ohoiced right for the 

selection on merit and the candidature of the applicant of 

0.A. No. 19 2/20 00  had no scope for consideration. 
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12 • 	That as regards the contents of paragraph 4(rii) 

of the 0 .A. this answering Respondent respeotfilly states 

that it appears that the Public Relation Inspector (Postal) 

of Nalbari Post Office was never deputed to meet the lat 

Mandal for verification of the documents beyond ,hat have 

been done on 07.10.99 at this office. 

That as regards the contents of paragraph 4(viii ) 

of the 0 .A. this answering Respondent respectively states 

that a copy of the representation dated 17. 04.2000 address 

to the chief PMG, Guwahati of the applicant of CA No. 192/2000 

had been forwarded to this office and a detailed report had 

also been submitted to the said higher office on 04. 05.2000  

followed by another letter dated 09.06.2000 from this office 

to that higher office. The case is being examined at right, 

angles and a reply may be had by the applicant at any moment 

with contents of expression to his satisfaction. 

That as regards the contents of paragraph 5(j) 

of the O.A. this answering Respondent respeotivelly states 

that there was no ground of the applicant to be considered 

for selection and appointment for the aforesaid post to 

which the Respondent No.5 in view of his rightfUl eligibility 

and merit was appointed as right best candidate within the 

rules and regulation of the department. 

That as regards the contents of paragraph 5(u) 

of the O.A. this answering Respondent respectfitelly states 

that the condition of clause 4 of the advertisement letter 

dated 14.8.99 stands mutatis mutazidis, with the details as 
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explained under para 4(i)(vi) above. 

That as regards the contents of paragraph 5(iii) 

of the 0 .A • this answering Pespon dent respect ftlly states 

that there was no violation of Method of Peoruitment under 

section IV of the Pales of & P ZDA ( conduct & service) 

Pales, 1964, to the 'extent of this appointment is concerned. 

That as regards the cOntents of Paragraph 5(iv) 

of the 0 .A • this answering Pespondent respectfilly states 

that the process was on the papers and documents examined 

and verified earlIer and the selection was only made by going 

through the papers, documents and conditions, Provisions of 

Pales and Pegulations, Poster position etc. and therefore, 

there was no violation on following due process of law and 

applying his mind. The selection was therefore, made to the 

right best candidate, who is working nicely, being exammned 

with the condItion of services. 

That as regards the contvts of Paragraph 5(v) 

of the 0.A..tbjs answering respondent respectfully states 

that there was no mention to the cause of arbitration and 

extraneous conditions and so, this statement of ground is 

illusory. 

That as regards the contents of Paragraph 5(Vi) 

of the O.A. this answering respondt respectfully states 

that the statement is illusory, keeping the consideration 

on the above facts and information 
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20. 	That as regards the contents of paragraph 5(vii) 

of the 0 .Aa this ans,ering respondt respect±lly states 

that these are the oaments on the allegation of facts 

but in fact these are totally illusory. 

21 • 	That as regards the contents of paragraph 5(viii) 

of the 0 .A • this answering respondent respect Itilly states 

that it does not make any oomments,being illusory. 

That as regards the contents of paragraph 6 

of the O.A. this answering respondent respectitilly state.s 

that while the ease is still under investigation of the 

department, it can not be said that he has exhausted a11 

the remedies and, has failed to get justice if there is 

lacking any. 

That as regards the contents of paragraphs 7 9  8, 

9, 10 & 11 of the 0 .A. this answering respondent does not 

make any comments. 

,. 

Verification ,,.•.... 
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I, N. Das, Superintendent of Post Offic, 

Nalbarj Barpeta Division, Nalbari, being authorised 

do hereby solemnly declare that the statements made 

In this written statement reply is true to my Iciowledge, 

i.nforination and believe. 

And I sign this verification on this 	day 

of Ar,2000. 

Declarant 
SUP Tndrt rf Pt Offices, 

rpta ri vision  

1brit7gj3 

--fl' 


